
O.A. 	6/96 

Hon'ble Mr. JcD.saha, Member (A) 

Heard the learned counsel for the apljcant. 

admit. Issue nctiestothe responents to f'ile 

written statement within six weeks. Rej oinder, if any, 

may be filed within two weeks thereafter. Requisites 

to be filed within a week. LIst this case on 

1. 3, 1996 before the Registrar for completion of 

pleadings. 	 L, - 

Merrber (A) 

Shri•  M. L. Paswan, Registrar Incharge. 
.... 

Nobody is present on behalf of either of the parties. 

) 	
Notices have been issued to the respondents on 10.1.96. 

Sr has not been received as yet. Put up on 10.4.96 for 

2 J 	filing the'W/s as well as receipt of SR. 

ü J  

M. L. Paswan) 
PKL 	 Registrar i/C 

3/10.4.9 6 	 Shri M,L .aswan, Registrar- Incharge 

WS has not been filed. List on 10.5 .96 

for filing Ws. 

,4 
( M.L,swan ) 
Registrar I/c. SKS 



4/10.5.96 

R 

i 

swan, Registrar inarge. 

- 

l 

- 

Learned Counsel for the applcnt is present, 

The respondents are represented by junior to Mr. G. , 

and preys for time for filing the W/s. Prayer al1owed 

up on 30.5.96 for filing the W/s. 

( M. L.' Paswan ) 
e; K gstrar I/C 

/L& 	C cri 

- 

s--- 

V 

uCA 

_9 	-2JL-- 
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6/8.7.96 	Shri M,L.Paswafl, Registrar I/c 

Shri D.G.DaStidar, learned Junior counsel 

to Shri Gautam Bose, counsel for the respondents, is 

present. W.S. has been filed in this case on behalf 

of the Respondents. Learned counsel for the applicant 

to file Rejoinder, if any. List on 30.7.96 for 

filing rejoinder, 1f any.. 

/1 
( M.L.swan ) 

SKS 	 • 	Registrar I/c 

 



V 

8/20.9.96 	 Sri. S. P. Sinha, Dy. Registrar Incharge. 
••.. 

PKL - 

9/11.10.96 

PKL 

10./ 31 .10.96. 

The learned Counsel for the applicant is present 
and prays for time for filing the rejoinder. Prayer 

allowd, Put up on 11.10.96 for flu, the sa 

(s. .Sinha) 
Dy. Registrar t/C 

Sri. M. L. Paswan, Registrar I/C. 

The learned junior counsel to Mr. C. Bose: 

is present on behalf of the respondents. W/s have been 

filed on behalf of all the respondents. Rejoinder has 

not been filed on behalf of the applicant. Although 

sufficient time was given therefore. Let the case be 

placed before the Honble Bench for further directiOn, 

fixing 31.10.96. 	 '- 	1 

M. L. Paswan ) 
Registrar I/C 

List this matter on 23.12.96 for herinq. 

ww/' 
(V.N.ahrotrd) 

Vice-chairman 
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l./ 23.12.96. 	On the request made by Shri 6autam dose, tie 

counsel for the responuents,  the case is aajorne 

to 11.2.97:f or hearing., 

. V. 	 V  

(K.. Saha) 	 (v .i. Mehrotra) 

Member (A) 	 vice-chairman 

	

t2 1.2.97. 	On the request made by the learned counsel for 

the appliCant, the case is adjourned to 19.2.97 for 

hearing. 
\JN\" 

(V .N. Mehrotra) 
" 	 vice_chairniafl 

D2.97 	 Shri P.Kumar, counsel for the aWljcant. 
Shri G. Bose,ç co.insl for te resporxlents. 

Learned counsel for the resporiients prays 
for two weeRs time to seek instruction from the depart- 

ment in support of the charge made agirt. the,applicant. 
Prayer allowed, 	 I 

V 	List on 17.03.1'997 for hearing astcart_heard 
case. 

(v .rra) 
-• 	 vjce-Chajrjnan 

	

17.3.97. 	On the request by Shri Uautam Oose, the larned 

counsel for the respondents with consent of the aplicantls 

counsel, the case is adjourned to 4.4.97 for hearing as 

part-heard matter. 	 • 	V  

N.N. Mèhrotr) 

V 	
\Jice-chairman 

- 	 VJ V 



OA - 6/96 

Shri P. Kumar , the counsel for the applicant. 

Shri Gautam Bose, the counsel for the respàndents. 

On the request made by Shri Gautam Bose, the 

counsel for the respondents , the case is adjourned. 

to 22.4.97 for hearing. 

(V.N. flehrotr.a) 

- 	 Vice-chairman 

16/22 . 04;. 97 

/ C B S / 

17/ 1.5.97. 

On the request made on behalf of Shri P. Kumar , 

the learned counsel for the applicant, the case is 

adjourned to 1.5.97 for hearing before the Single 

1amber Bench. 

IV\\,  
(V.N. Ilehrotra) 

- 	 Vice-chairman 

Shri P. Kumar, the counsel for the applicant. 

Shri G. Bose, the counsel for the respondents. 

By mutual consent, the case is adjourned to 

be listed on 1.7.97 for hearing before the Sinle ilember Bench. 

	

/Ces/ 	 (K. riUiZ Kumar) 	. . 	 (v.N. Ilehrotra) 
f'lember (A) 	 Vice-chairman 

13/01.0 97 	None for t ieapp licant 
Shri -.Bose, counsel for the re sponctents. 

L,ist on 07.08.1997 for hearix 

(v.i.Mehrtra) 
SKY 	 v i ce _Chl irrrmn 

	

19/07,08.97 	None for the applicant. 
Shri G.Bose, counsel for the responctents. 	- 

The applicant or his counsel is not present 
today also. The O.A. is dismissed fO<lt. 

(V N Mehrotra) 
Viceaj ____ 


